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THE INDUSTRIES ¢ DEVELOPMENT AND REGULATION)
AMENDMENT ACT, 1953 : o

No. 26 or 1953

[26th May, 19587

‘An Act to amend the Industnes(De velopment and Ragula.tlon) ,
Act, 1951

BE it enact.e_d by Parliament as follows : —

1. Short title and commencement.—(1) This Act may be called -the

Indus’pries (Development and Regulation) Amendment Act, 1958.

|
(9) It shall come into force on such datd’ as the Central Governmeny
may, by hotification in the Official Gazette, appoint.

2. Amendment of section 3 Act LXV of 1951.—In gection 3 of the Im-

dustries. (Development and Regulamon) Act, 1951 (hereinafter referred to.
a8 the principal Aet),—

(%) after clause (b), the following clause shall be inserted,
namely : — '

‘(bb) ‘existing industrial undertaking’ meang— .

(a) in the case of an industrial undertaking pertaining tg
any of the industries specified in the Tirst Schedule. as origis
nally enacted, an industrial undertaking which was in existence
on the commencement of this Act or for the estabhshment of

which effective steps had been taken.before such commencef
ment, and

P

(b) in the case of an industrial undertaking pertammg to
any of the industries added to the First Schedule by an arnends
ment thereof, an industrial undertaking which is in existence
on the coming into force of such amendment or for the estakb-

" lishment of which effective steps had been taken before the
coming into force of such amendmenf;; .

Brice annas 4 or 5d.
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MGly —

““(dd) ‘new article’, in relation to an industria] undertaking
whlch is registered or in respect of which a licence or permlssmn
- hiss been issued under this Act, means—

(@) any article which falls under an itern in the First
Schedule other than the item under which articles ordinarily
manufactured or produced in the industrial undertaklng at the
date of registration or issue of the licence or permlss1on ag
the case may be, fall;

(b) any article whlch bears s mark as defined in the Trade

Marks Act, 1940 (V of 1940), or which is the subject of &

. patent, if at the date of registration or issue of the licence

or permission, as the case may be, the industrial undertaking

was not manufacturing or producing such article bearing that
mark or which is the subject of that patens.”’.

3. Omission of section 4, Act LXV of 1951, ——Sectlon 4 of the prmclpal )
Aot -shall be omitted.: :

4. Amendment of section 5, Act 'LXV of 1951.—In sub- section (4) of
section 5 of the principal Act, clause {b) shqll be omitted.

5. Amendment of section 10, Act LXV of 1951.—In section 10 of the
principal Aect,— : :

N
(a) for sub-section (1), the following sub-section shall be substi-
tuted, namely:—

“(1) The owner of every existing industrial underbaking, not
! being the Central Government, shall, within such period as . the

: Central Government may, by notificatica in the Official Gagetts,
fix in this behalf with respect to industrial undertakings generally
or with respect to any class of them, register the undertaking in
‘the prescribed manner.’’; :

(b) after sub-section (2), the following sub-section shall be in-
gerfed, namely:—

““(8) Where an industrial underteking is regisbered under this
section, there shall be issued to the owner of the undertaking or
the Central Government, as the case may be, a certificate of re-
gistration containing such particulars as may be preseribed.’’

6. Insertion of new section 104 in Act LXV of 1851.—Afier section ]Q
of the principal Act, the following section shall be inserted, namely: —

““10A. Rewocation of registration in certain casés.—If the Central
Government is satisfied that the registration of any industrial under-
taking has been obtained by misrepresentation as to an essential fact
i ‘or that any industrial undertaking has-ceased to be registrable under .
= this Act by reason of any exemption granted under this Act becoming
~ applicable thereto or that for any other reason the 1egls’orat10n has

become useless or ineffective and therefore requires - be revoked,
‘the Central Government may after giving an oppo1’sunity to the owner
of the undertaking to be heard revoke the registration.””

S

P et

() atter “clavse (@), the~ following - clause —shall - be —ingerted, -



of_ the prlnmpal Act, the followmg section shall be 1nse1ted namely —

““11A. Licence for producmg or manufacturmg new articles~~The
- owner of an industrial undertaking not being the Central Giovernment
whlch is 1eglstered under gection 10 or in respect of which: g licence -
~or 'permission has been ‘issued under Sectlor 11 shall not pro&uce or
. manuf&cture any new article unless—— :

(a) in the case of an industrial undertaklng registered under
" section 10, he has obtained a licence for producing or manufactue-
ing such new article; and

(b) in the case of an industrial undertakmg in respect of
'Whlch a licence or permission has been issued under section 11, he
has had the ex1st1nc licence or permission amended in the preﬂcnb :
ed manner,

8. Amendment of section 12, Act LXV of 1951.—In section 12 of the
principal Act, after sub-section (2), the following sub-section shall “bg
ingerted, namely:— :

‘(3) The provisions of this section shall apply in relation to a
licence issued under section 11A or where a licence has been amended
under that section, to the amendment thereof, as they apply in rela-
tlon fo a hcence 1ssued under section 11.”

9. ,Substltutlon of new section for section 18 in Act LXV of 1951.—For
gection 13 of the principal Act, the following section shall be substituted,
namely:——-

“18. Further provision for licensing of industrial undertakings in
special cases.—(1) No owner of an industrial undertaking, other than
the Centlal Government, shall— -

(a) in the case of an 1ndustr1al undertaking: required to be
registered under section 10, but which has not been registered
within the time fixed for the puipose under that section, carry
on the business of that undertaklng after the expiry of such
period, or

(b) in the case of an industrial undertaking the registration in
respect of which has been revoked under section 10A on the ground
that it had been obtained by misrepresentation as to an essential
fact, carry on the business of the undertaking after the revocatlon
or

_ (c) in the case of an industrial undertaking to which the pro-
visions of this Act did not orlgmally apply but became applicable
after the commencement of this Act for any reason, carry on the
business of the undertaking after the exmry of three monthsg
“from the date on which the provisions of ths Act became so
. applicable, or

(d) effect any substantlal expension. of an. 1ndustr1a1 unders
taking which has been reglstered or :

_ {e) change the location of the whole or any parf of an indus.
trial undertaking which bas been registered,
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T eReept under, .and" inaccordance with, ‘a licence isstied in that be-
half by the Central Government, and, in the case of & State Govern-

ment, except under and in accordance with the previous permission’ of
_#he Central Government, .

~ {% The provisions of sub-section '.(2) of section 11 and of section
12 Sihral'l. apply, so far as may be, in relation to the issue of licences
or permissions to any industrial undertaking referred $o in this section

#s they apply in relation to the issue of licences or permissions to &
new industrial undertaking,

Ezxplanation.—For the purposes of this section, ‘substantial ex-
pansion’ means the expansion of an -existing industrial undertaking
which substantially increases the productive capacity of the undertaking,

- o which is of such a nature as to amount virtually to a. new industrial

§ undertaking, but does not include any such expansion as is normasl to
#%he undertaking having regard to its nature and the circumstances re-
Iating to such expansion.’’.

10, Amendment of section 14, Act LXV of 1951,—In gection 14 of
$ke principal Act, for the words and figures ‘section 11 or section 18’ the

words, figures and lefter ‘section 11, section 11A or section 18’ shall be
aubstitubed.

11. Amendment of section 15, Act LXV of 1951,—In section 15 of the

principal Aect, for clause (b), the following clause shall be substituted, name-
Iyi—

‘(b) any industrial undertaking is being managed in a manner
" highly detrimental to the scheduled industry concerned or o pub-
lic interest;’".

12, Omission of section 17, Act LXV of 1951.—Section 17 of the prin-
cipal Act shall be omitted. : :

13. Insertion of Chapters IIIA -and IIIB in Act LXV of 1951, —
After Chapter 111 of the principal Act, the following Chapters shall be
fnserted, namely:— ,

“CHAPTER IIIA

DIRECT MANAGEMENT OR CONTROL OF INDUSTRIAL UNDERTAKINGS BY CENTEAL
' GOVERNMENT IN CERTAIN CASES

18A. Power of Central Government to assume = management or
control of an industrial undertaking in certain cases.—(I1) If the Cen-
$ral Government is of opinion that—

(@) an industrial undertaking to which directions have been
issued in pursuance of section 16 has failed to comply with such
directions, or

(b) an industrial undertaking in respect of which an investiga-
tion has been made under section 15 -(whether or not any directions
have been issued to. the undertaking in pursuance of section 16),
ig being managed in a manner highly detrimental to the scheduled
industry concerned or to public interest,

the Central Government may, bj notified order, authorise any person or
body of persons to take over the management of the whole or any pary
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‘of the undertaking or to exercise in r;espe'ctk(’)f the whole or any park

of the undertaking such functions of control as may be specified in

o the order.

. the order:.

(2) Any notified order issued'undérﬂsub-section (1) shall have
effect for such period not exceeding five years as may be specified in

Provided that the Central Government, if it is of opinion that it is
expedient in public interest so to do, may direct that any such notifiad
order shall continue to have effect after the expiry of the period of five
years aforesaid for such further period as may be specified in the diree-

tion and where any such direction is issued, a copy thereof shall be

1aid, as soon as may be, before both Houses of Parliament.

Explanation.—The power to au’ohqrise a body of persons under ‘this
section to take over the management of an industrial undertaking

 which is a company includes also a power to appoint any individual,

firm or company to be the managing agent of the industrial under-

taking on such terms and conditions as the Central Government may
think fit. '

18B. Effect of notified order under section 184.—(1) On the issue -
of a notified order under scction 18A authorising the taking over of the
management of an industrial undertaking,—

> . A
(a) all persons in charge of the management, including persons -
* holding office as managers or directors of the industrial undertak-
* ing immediately before the issue of the notified order, shall be
.- deemed to have vacated their offices as such;

(b) any confract of management between the industrial un-
dertaking and any managing agent or any’ director thereof hold-
ing office as such immediately before the issue of the ‘notified
order shall be deemed to have terminated ;

(c) the managing agent, if any, appointed under section 18A
shall be deemed to have been duly appointed as the managing agent
in pursuance of the Indian Companies Act, 1918 (VII of 1918), and
the mémorandum and articles of association of the industrial under-
taking, and the provisions of the said Act and of the memorandum
and articles shall, subject to the other provisions contained in this

~ Act, apply accordingly, but no such managing agent shall be re-

moved from office except with the previous consent of the Centra]
Government ; .

(d) the person or body of persons authorised under gection 18A
to take over the management shall take all such steps as in&y be
necessary to take into his or their custody or control all the pro-
perty, effects and actionable claims to which the industrial
undertaking is or appears to be entitled, and all the property and
effects of the industrial undertaking shall be deemed to ba 1y tho
custody of the person or, as the cage may be, the body of persons
as from the date of the nogified order; and

(¢) the persons, if any, authorised under section 18A- $o take "
over the management of an industrial undertsking which is a
company shall be for all purposes the directors of the industrial
undertaking duly constituted under the Indian Compenies Act,

pment lmd Regulation) Amandmentf, SR
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1913 (VII of 1918) and shall alone be entitled to exercise all the

powers of the directors of the industrial undertaking, whether such
powers are derived from the said Act or from the maemorandum or

articles of association of the industrial undertaking or from any
" other source. '

() Subject to the other provisions conteined in this Act and-to
the control of the Central Government, the person or body of persong
authorised to take over the management of an industrial undertaking,
shall take such steps as may be necessary for the purpose of efficiently
managing the business of the industrial undertaking and shall exercise
such othier powers and have such other dutizs as may be prescribed.

(8) Where any person or body of persons has been authorised to
exercise any functions of control in relation to an industrial underbak-

" ing, +hs undertaking shall be carried on pursuant to any directions

givea by the authorised person in accordance with the provisions of
the notified order, and any person having any functions of manage-
ment in relation to the undertaking or part thereof shall comply with
all such directions,

(4) The person or body of persons authorised under section 18
shall, notwithstanding anything contained in the memorandum or arti-
‘cles of association of the industrial undertaking, exercige his or their
functions in accordance with such directions as may be given by the
Central Government so, however, that he or they shall not have any
pdwer to give sny. other person any directions under this section
inconsistent with the provisions of any Act or instrument determining
the functions of the authority carrying on the undertaking except in so
far as may be specifically provided by the notified order. :

18C. Contracts in bad faith, etc., may be cancelled or varied.—With.

“out prejudice to the provisions contained in section 18B, the person

or hody of persons authorised under section 18A to take over the
management of an industrial undertaking may, with the previous
approval of the Central Government, make an application to any
court having jurisdiction. in this behalf for the purpose of .cancelhng
or varying any contract or agreement entered into, at any time before
the issne of the notified order under section 18A, between the indus-

‘trial undertaking and any other person and the court may, if satisfied

after due inquiry that such contrach or sgreement had been entered

_into in bad faith and is detrimental to the interests of the industrial

undertaking, make an order cancelling or vs-ryipg (either uncondition-
ally or subiect to such conditions as it may think fit to impose) that
contract or‘ugl‘eemen‘o, and the contract or agreement shall have effect
accordingly. -

18D. No right to éompensation for termination of office or con-

 tract.—Notwithstanding anything contained in any law for the time

being in force, no person who ceases to hold any office by reason of
the provisions contained in clause (a) of section 18B, or whose contract

" of management is terminated by reason of the provisions conbained in

clause (b) of that section, shall be entitled to any compensation for the
loss of office or for the premature termination of his contract nf manage-
ment : " ~ : '

Provided that nothing contained in this section shall affect the
right of any such person to recover from the industrial undertaking
o

- moneys recoverable otherwise than by way of such compensation.
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of an industrial undertaking, being a company as defined in the Indian

Companies. Act, 1913 (VIL of 1913), is taken over by the Central
. . Government, then, notwithstanding anything contained in the said
7 Act or in the memorandum or articles of association of such undertak-
- - ing,—

. (a) it shall not be lawful for the shareholders of such under-
taking or any other person to nominate or appoint any person fo
be a director of the undertaking;

,, ; _(b)‘no resolution passed at any meeting of the shareholders
i, - - of guch undertaking shall be given effect to unless approved by
) the Central Government ; ' ~

(¢) no proceeding for the winding up of such undertaking or
“for the appointment of a receiver in respect thereof shall lie in any
“court except with the consent of the Central Government.

(8) Subject to the provisions contained in sub-section (1), and to
the other provisions contained in this Act and subject to suech other
exceptions, restrictions and limitations, if any, as the Central Govern-
ment may, by notification in the Official Gazette, specify in this behalf,
.the Indian Companies Act, 1913 (VII of 1913), shall continue to apply
to such undertaking in the same manner as it applied therelo before
the issue of the notified order under section 18A,

© 18F. Power of Ceniral. Government to cancel notified order under
section 18A.—1If at any time it appears to the Central .Government on
the application of the owner of the industrial undertaking or otherwise
_that the purpose of the order made under section 18A has been fulfilled
or that for any other reason it is not necessary that the order should
remain in force, the Central Government may, by notified order,
cancel such order and on the cancellation of any such order the
management or the control, as the case may be, of the industrial
undertaking shali vest in the-owner of the undertaking.

CHAPTER 111-B

CoONTROL OF SUPPLY, DISTRIBUTION, PRICE, ETC., OF CERTAIN ARTICLES

18G. Power to control supply, distribution, price, etc., of certain
“articles.— (1) The Central Government, so far as it appears to it to
be necessary or expedient for securing the equitable distribution and
availability at fair -prices of any article or class of articles relatable to
eny scheduled industry, may, notwithstanding anything contained in
any other provision of this Act, by notified order, provide for regu-
lating the supply and distribution thereof and trade and commerce
therein. ‘ . ‘ a

(2) Without prejudice to the generality of the powers conferred
by sub-section (I), a notified order made thereunder may provide—

(a) for controlling the prices at which any ‘such article or
e «lass thereof may be bought or sold; '

(b) for regulating by licences, permits or otherwise the distri-
bufion, transport, disposal, acquisition, possession, use or consump-
tion of any such article or class thereof;

18B, Awuplication of Aol V1I of 1918.-—(1) Where: the munagement . -
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o (e)-for—prohibiting - the—withholding
. a,rtlcle or class thereof ordinarily kept for sale;

(d) for requiring any person manufacturing, producing or

holding in stock any such article or class thereof tio sell the whole

or part of the articles so manufactured: or produced - during a

' specified period or to sell the whole or a part of the articles so

& held in stock to such person or class of persons and in such
i circumstances as may be specified in the order;

(e) for regulating or prohibiting any class of commercial or
financial transactions relating to such article or class thereof which
in the opinion of the authority making the order are, or if un-

. regulated are likely to be, detrimental to public interest.

(f) for requiring persons engaged in the distribution and trade -
and commerce in any such article or class thereof to-mark the
articles exposed or intended for sale with the sale price or to ex-

. hibit at some easily accessible place on the premises the price-lists
of articles held for sale and also to similarly exhibit on the.first
day of every month, or at such other time as may be prescribed,
a statement of the total quantities of any such articles in stock:

(9) for collecting any information or vtatistics with a view to
regulating or prohibiting any of the aforesaid matters; and

(k) for any incidental or supplementary matters, "including,
in particular, the grant or issue of licences, permits or other docu-
ments -and the charging of fees therefor.

(8) Where, in pursuance of any order made with reference to clauge

(d) of sub-section (2), any person sells any article, there shall be paid
to him the price therefor—

() where the price can consistently with the controlled price,
. if any, be fixed by agreement, the price so agreed upon;

) where no such agreement can be reached, the price caleu« :
lated with reference to the conbrolled price, if any, fixed under this ‘
secmon,

\ L (¢) where neither clause. (a) nor clause (b) applies, the price
) "+ calculated at the market rate prevalhng in the locality at the
_ date of sale,

(4) No order made in exercise of any -power conferred by this
gection shall be called in question in any court.

(6) Where an order purports to have been made and signed by -
an authority in exercise of any power conferred by this section, a coury
shall, within the meaning of the Indian Evidence Act, 1872 (I of 1872),
presume that such order was so made by that authority.

Explanation.—In this section, the expression ‘article or rlags of
articles’ relatable to any scheduled industry includes any article op
clags of articles imported into India which is of the same nature or des«
cription as the article or class of articles manufactured or produced in
the scheduled industry,’”
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14, Substltutlon of new section for section 23 in Act LXV of 1951.

. Eor section 23 of the pnnclpal Act the followmg sectlon shall be substl-‘
':fnamely T T B

‘23, Decision of O’entra,l Govermnent final respectmg certam~

. matters.—If, for the purposes of this Act, any question arises as to
‘whether—-

7 (a) there has been a. substantlal expa.nsxon of an mdustnal
undertakmg, or - :

(b) an industrial undertaking is producmg or manufacturing
any new article,

the decision of the Central Government thereon shall be ﬁnal.”.

5. Amendment of section 24, Act LXV of 1951.—For sub-section (1) of
‘gection 24 of the principal Act, the fo]lowmg sub-section shall be substi-
tuted, namely —

““(1) 1t any person contravenes or attempts to contravene or abets:
the contravention of—

(t) the provisions of sub-section (I) of section 10 or of sub-

section (I) of seetion 11 or of section 11A or of sub-section (1) of
section 13, or ,

-(#f) any direction 1ssued under section 16 or sub-section (3) of
section 18B, or

(iii) any order made under section 18G, or

(iv) any rule the contravention of which is made punishable
under this section,

he shall be punishable with imprisonment which may extend to six
months, or with fine which may extend to five thousand rupees, or with
both, and, in the case of & continuing contravention, with an additional
fine which may extend to five hundred rupees for every day during
which such contraventlon continues after conviction for the first such
contravention.’

16. Insertion of new section 24A in Act LXV of 1951.—After section
94 of the principal Act, the following section shall be inserted, namely :—

“‘924A. Penalty for false statements.—If any person,—

(@) when required ‘by this Act or by any order under thls
Act to make any statewent or furnish-any infowmalio —
statement or furnishes any information which is false in any
material particular and which he knows or hag reasonable cause to
‘believe to be false or does not believe to be true; or

(b) makes any such' statement as aforesaid in any book
account, record, declaratlon reburn or other document which he

o is required by any order made under this Act to maintain or
~~ . furnish;. '

he shall be pumshable with imprisonment which may extend to thren

months, or with fine whick may extend to two tnousand rupees, or
with both."". =
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. 17, Substitution of new sections for sections 25, 26, 27, 28 and 29 in
Act-LXV-0f:195 = :
the following sections shall be substituted, namely:— -

-<25. Delegution of powers.—(1) The Central .Govetnment may,
by notified order, direct that any power exercisable by it under fhis
. Act (other than the power given to it by sections 16 and 18A) shall, in
relation to such matters and subjeet to such c,pnd_it’ions, if any, as may
be specified in the direction, be-exercisable also by such officer or
authority (including in the said expressions any Development Counecil,
State Government or officer or authority subordinate to the Cenfral
Government) as may be specified in the direction.

(2) Any power exercisable by a State Government by virtue of &
direction under sub-section (I} may, unless otherwise provided in gach
directien, be exercised also by such officer or authority subordinate. to

.. 'that State Government as it may, by notified order, specity in this
behalf. '

26, Power to issue directions.—The Ceutral Government may give
directions to any State Government as to the carrying info execution
in the State of any of the prcvisions of this Act or of any order or
direction made thereunder.

27. Cognizance of offences.—No court shall take cognizance of
any offence punishable under this Act except on a report in writing of
the lacls constituting such offence made by a person who is u publie
servant as defined in section 21 of the Indian Penal Code (Act XLV
of 1860). S '

28. Burden of proof in certain cases.—Where any person is pro- .
gecuted for contravening any order made under section 18G which
prohibits him from doing an act or being in possession of a thing with-
out-lawful authority or without a permit, licence or other dogcument,
the burden of proving that he hag such authority, permit, licence or
other document shall be on him,

29. Jurisdiction of courts.—(1) Subject to the provisions of sub-
section (2), nocourt inferior to that of a presidency magistrate or a magis-
trate of the first class shall try-any offence punishable under this Act.

(2) Any magistrate or bench of magistrates empowered, for the
time being, to try in a summary way the offences specified in sub-sec-
tion (1) of section 260 of the Code of Criminal Procedure, 1898 (V of
1898), may, on application in this behalf being made by the prosecu-
tion, try, in accordance with the provisions contained in sections 262
to 265 of the said Code any offence which consists of a contravention

.ol an order made under section 18G.

29A. Special provision regarding finés.—Notwithstanding anything
contained in section 32 of the Code of Criminal Procedure, 1898 (V of
1898), it shall be lawful for any magistrate of the first class and for
any presidency magistrate to pass a sentence of fine.exceeding one

‘thousand rupeee oL any person convieted of any offence under this
Act.

298, Power to exempt in special cases.—If the Céntral Govern-
ment- is of opinion, having regard to the smaliness of the number
- of workers employed or to the amount invested in any industrisl un-
dertaking or to the desirability of encouraging small undertakings ge-
nerally or to the stage of development of any schedulad

or-sections-285;-26;-27;-28-and-29-of - the-principal-Act; - —_—
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industry, that: it would not beé in public interest to apply all or

...y of the this Aot therefo, it may, by notification in
“tho Official xempt, subject to such “conditions as it may
think' fit to 1mpose any industrial undertaking or class of industriak
undertakings or any scheduled industry or class of scheduled indus-
tries as it may specify in the notification from the operation of all or

‘any of the pr0v1s1ons of this Act or of any rule or order made there- -

under.

290. Protection of action taken under the.Act.—(l) No suit, pro-
secution or other legal proceeding shall lie against ‘any person for any-
thing which is in good faith done or intended to be domne.under this
Act or any rule or order made thereunder.

{2) No suit or other legal proceeding shall lie agamst the Govern-

ment for any damage caused or likely to be caused by anything which

. ig in good faith done or intended to be done in pursuance of this Act or
‘any rule or order made thereunder.”, ,

18. Amendment of section 30,7 Act LXV of 1951.—In section 30 of the

pun(npal Act, in sub-section (2), in clause (i), for the words and figures

- ‘gection 11 or section 13°) the W01ds letter and figures ‘section 11 sectxon
- H1A or section 18" shall be substituted.

19. Amendment of First Schedule, Act LXV of 1951.—In the First
Bechedule to the principal Act,—

(a) () for item (5), the following items shall be substituted,
namely — )
*“(5) Mathematical, surveying, and drawing ingtruments;
(5A) Bcientific ingtruments.””;

{(u) for item (10), the followmg item shall be substituted, namely : —

o (10) textilog— .

(a) made wholly or in part of cotton, including cottor:
yarn, hosiery and rope,

(b) made wholly or in part of ]ute, mclud_ng jute yarn,
twine and rope, :

{¢) made of wool, 11101;1&111g woollen yarn, hosiery, carpets
and druggets,

{d) made of silk,

(¢) made of artificial silk,” including artificial silk yarn, -

(f) made wholly or in part of staple fibre.?’;

(iff) for item (11), the following items shall be substituted,
namely : < o

“(li)' Automobiles.
(11A) Tractors.”’;

(iv) for item (18), the following items shall be substituted,
namely !— : '

*‘(18) Electric lamps,
" {18A) Electric fans.”’;
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(v) for items (16) and (17), the followmg items shall be substltuted
namely -— , e

(16) Machmery used in 1ndustr1es mcludmg boxlers a.nd :
steam generating equipment.

(16A) Ball, roller and tapered_ bearings, .
(17) Locomotives.
(17A) Rolling stock.””;

(vi) to item (20), the following words shall be added at the end,
qmamely : —

N and semi-manufactures thereof’’;

(vu) in item (21), for the words ‘and paper board’, the words ™ paper
4oard and straw board’ shall be substituted ;

(viii) for items (25), (26) and (27), the following itoms shall be
“substituted, namely: — }

£°(25) Leather, leather goods and piékers ;
(26) Glue and gelatine; S ) ' .
(27) Vansaspati;
(27A) Vegetable oils."
(w) in item (30), the words ‘and varts thereof’ shall be cmitied;

() for items (35) and (36), the following items shall be substitut-
«ad, namely: —

**(85)- Sewing machines.
(85A) Knitting machines.
(86) Small tools.

(86A) Hand tool&”_;

(xi) after item (37) the following items shall be inserted,
mamely : — : '

“(88) Dye-stufts.

(89) Soap. _

(40) Other toilet requisites, o ; {
(41) Plywood.
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(b) the followmg .-Emplanatzons shall be added a’o the end,,  .

- pamely e

. “Bzplanation 1.—In item (4), ‘Tron and steel’ shall mclude
a,ny manufactured product of 1ron and steel. -

' Explanation 2.—In items @), (M. (9), (11), (114), (18),
(13A), (17), (17A), (29), (80), (82), (88), (84), (85), (85A) (86) and’
(864), the articles specified therein’ shall include each of their
component parbs and: accessonas elso.i :
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